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In this ipplicatjn under sectirn 19 of 

the ministrativa Tribunals ct,1985 the petitioner 

praYS for a direction to the Opposite Parties to 

regelarise the services of the petitirer in the 

post of Junior Clerk with effect from 24-7-1982. 

2. 	Siortly stted the case of the petitione- 

is that he is a graduate 0  and joined as Casdal 

Gangrnan on 28-7-1964 and as regularisea in Class 

IV service as a Khalasj with effect from 24-10-1979 

The petjticer was promoted as Junior Clerk on 

ad-hoc basis and the petitioner Ls fL.lctioning as 

such.The petitioner was called upon to te written 

test held on 25th Septembe,i9g3.hetjtjner £asscd 

the ritten test and as called to the viva-voce test- 
he J-d 

et

held on 3rd Fehruary,1984.iie to his long offid. aticn 

the petitioner prays for reclerjsatj - n of his 

ervaces as Junir Clerk. 

3. 	In their counter,the °ppcsite Parties maiotaine 

that though the petitioner qualified in t he "ritten 

test but did not qualifj in the viva voce test as 

' result of which the name of the petitjrner cou]d 

not find place i?the panel for consideration in the 

P.epartment1 sIection.Iowever,the petitiner acsain 

appeared in the selection oo 18.4,91 and results 

of the examr1atcn are yet to be declared and without 
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awaiting fresuit, ,the appiicBnt has filed 

this application. 

4 	.e have heard Mr..A.R.iora learned counsel 

appearing for the petitioner and Mr.L.Mohapatra 

1e'rned A 'itiorial Standing Courise1(aailwa) for 

the Up;.: Os ite Parties .Be fore ie deal it h the 

merits of this case,it may be stctted that on 27th 

May, 19c;1 when the case was admitted for hearing, 

it ''as ordered that status quo be maintained as on 

date .Therefore,result has not been piljshed.3jnce 

the Letitner did not turnu. successful in the 

viva voce test succeding the written test,he was 

apain 'asked 'to appear at a selecticn held on 18th 

April,1991.The result of the writtenamination 

has R@t yet been published.Therefore,it is directed 

that the result of the rittencamination be published 

ard the authority may act according to the result 

cf the exami:itic'. because regiilarisation cannot 

be made withr'ut passir,4 the written examination 

and viva voce test if any.For thepresent,ie find 

no merit in this aplication which stands dismissed. 

No costs, 

' 	 Vice-Chairman (Cc) 	
) 

A 	4; 	
Central Administrative Tribunal, 

' 	Cuttack lBench,Cuttack/K.Ivlohanty/ 
, ç.1993. 


